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India have oot so far made any purchase 
at commercial prices of rice' ani ragi 
during the ~  khar;! season nor is any 
such purchase ~  during the· 
remaining part of the season. 

(b) and (c). Do not arise. 

Postage rates for Newspapers 

554. SHRT LOBO PRABHU: 
SHRT YASHPAL SINGH: 
SHRI SEZHIYAN: 
SHRT B. K. DASCHOWDHURY: 
SHRT Y. A. PRASAD: 
SHRI DEORAO PATlL: 
SHRT RAMACHANDRA VEER-

APPA: 

Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether a sample survey of a num-
ber of newspapers has been conducted after 
the introduclion of higher postal rates; 

(b) if so, the details thereof: 

(e) the action which Government have 
taken on the recommendat ions of the 
Southern Zone Ministers of Public 
Information that the postag' rates on 
new;pap:rs should be reduced; and 

(d) whether Govemmont propOie to 
tax light in orde( to earn the paltry diff-
eren:e by revising the POital ~  

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND COMMUNI-
CATIONS fSHRI SHER SINGH): (a) 
~  Sir, a sample survey of n:lmber of 

new;pap:rs transmitted by pOit has been 
conducted. 

(b) A statement showing the number 
of new.papers transmitted by pOit during 
one week in August in each of last five 
years is laid on the Table of the House. 
(Placed In Library. See No. LT-S9/69.) 
The postage rates for new;pap:rS wue 
revised witb effect from 15th M1Y, 1968. 
It wouJd be!lOeD from tbe 8tatell1CQI that 
tho Augll8t, 1968 'CIlumeration fia'Jre, do 
not reveal any si&n!fl'eant ~1  in the nu'ltb:r 
OfJl"".!plPcr. ~  by POlt. 

(c) The rocommen1ation htU bCCIJ re-
ceived on 17-2-69 an:! is being examined. 

(d) No, Sir, the postage rato is not a 
tax, but a ~  to cover the COlt of the 
servi:c ren ierej by the P&T D'plrtm,nt. 

Retrenchment of Workers In Manlpur 
P.W.D. 

555. SHRI M. MEGHACHANDRA: 
Will the Minister of LABOUR AND 
REHABILITATION be please:llo state: 

(a) whether an ~  for reference 
to Tribunal was received from tw,o Mani-
pur P.W.D. WorkerS' organisations on the 
issue of retrenchment of nearly 400 workers 
from the Manipur P.W.D.; 

(b) if so, the action taken thereof; and 

(c) if not, the reasom for delay in 
referring the dispute to the Tribunal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION 
(SHRI BHAGWAT JHA AZAD): (a) No, 
Sir. 

(b) and (c). Do not arise. 

MinImum Income LImit For &ho1ar-
ships for Scheduled Castes and 

&boduled TrIbes 

556. SHRI S. W. SOLANIC!: Will 
the Minister of SOCIAL WELFARE b: 
~ ~  to state; 

(a) waeth,r Gov:rn!ll,nl hill decided 
to Ii< th, minim:lm inclm, limit of R •. 
5,000 imtea1 of Rl. 3.600 annoul inclm, 
limithr Sch,dubd elsie, IIn1 Sch,duled 
Trib::s to g,t Cr.:shipl an 1 sch )Iaeships; 
ani 

(b) if so, th: reasons thereoN 

THE MINISTER OF STATE IN 
THE DEPARTMENf OF SOCIAL 
WELFARE (DR. (SHRIMATI) 
PHULRENU GUHA): (a) ani (b). The 
maximum incJm, limit already pre!Cribed 
is Rs. 6,000/- per anoum. 




